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ACT:

Envi r onnent Pol'l ution Act : Publ i c I nt er est
Litigation--Protection of environnment and keeping it free
from pollution--Indispensabl e necessity for life on

earth--Directions 'given to exhibit Cnema slides, filns on
various aspects of environnent and poll ution--Awareness of
environnent to be taught as conpul sory subject.

HEADNOTE

This application is in public interest seeking relief
for issuing appropriate directions of this Court to Cinema
exhibition hails to exhibit slides containing information
and nessages on environnent free of cost. Further directions
for spread of information relating to environnent in nation-
al and regional |anguages vi de broadcast thereof on the Al
India Radio, exposure thereof on television in regular and
short term progranmes with a view to educating the people of
India about their social obligation in the matter of the
upkeep of the environment in proper shape and nmeking them
alive to their obligation not to act as polluting agencies
or factors. It is further prayed that environment should be
made a compul sory subject in schools and colleges in a
graded system so that there would be a general growth of
awar eness.

Till 1972 general awareness of nmankind to the environ-
ment for the well being of mankind had not been appropriate-
Iy appreciated. In 1975 the Constitution underwent an anmend-
ment by incorporating an Article 51A wth the heading
"Fundanmental Duties" Clause (g) thereof requires every
citizen to protect and inprove the natural environnent
including forests, lakes, rivers and wild life and to have
conpassion for every living creature. In 1974 Water Poll u-
tion Central Act came on the statues book. In 1981 Air
Pol lution (Central Act) and finally in 1986 the Environnment
Protecti on Act were enacted.

Law is a regulator of human conduct but no Ilaw can
i ndeed effectively work unless there is an elenent of ac-
ceptance by the people in society.

379
There has been an expl osi on of human popul ati on, over
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the last 50 years. Life has becone conpetitive so the age
old nornms of good living are no longer followed. It has
therefore, becone necessary that people be nade aware of
vice of pollution and its Ievel of consequenceS. Keepingg
the citizen informed is an obligation of the CGovernment as
well as the responsibility of society to adequately educate
every conponent of it so that social level is kept up

Di sposing of the matter, the Court,

HELD The principle on which the praayer is nade is
accepted and the following directions are issued

1. That the Cenaral Covernneent, the State Covernnent
and Union Tcrritories should invariably enforce as a condi-
tion of license of all cinema halls, touring Ci nemas and
video parlours to exhibit. free of cost at feast two
slidcs/ messages on environment in each show undertaken by
them The Mnistry of Environment should within two nonths
from now cone out with appropriate slide material on var-
ious aspect of environment and  pollution. This nmateria
shoul d be circulated to the collectors who arc the |icensing
authori . ties for conpliance w thout any further directions
and failure to conply with the Court order should be treated
as a ground for. cancellation of the |icence by the appro-
priate authorities. [382 A-C]

2. The Mnistry of Information and Broadcasting of the
Government of India should w thout delay start pronouncing
information filnms of short duration onvarious aspects of
environnent and pollution bringing out the benefits for
soci ety on the environnent protection and hazardous invol ved
in environnent pollution. [382 D

3. The national network, the State Door Darshan Cen-
tres, Al India Radio, Television should take proper steps
to exhibit such filns and interesting  programmes on the
subj ect. There should be regul ar conpliance of these direc-
tions be followed fromFebruary 1, 1992. 1382 G H|

4. The principle that through the medium of educationa
awareness of the environment and its pollution problens
shoul d be taught as a conpul sory subject at every level of
education. University Gants Commssion should prescribe a
course on environment in a graded manner as a conpul sory
subject in college education. The conpliance of this re-
qui rement be done in the next academ c year. [383 A (

380

Since there is a general acceptance throughout the
world as also in our country that protection of environnent
keeping free of pollution is an indispensabl e necessity of
life to survive on earth so everyone must turn his inmediate
attention to the proper care to sustain environnent in a
decent way.

JUDGVENT:

ORIGNAL JURISDICTION. Wit Petition (Cvil) No. 860 of
1991.

(Under Article 32 of the Constitution of India).

Petitioner in person

G Ramaswany, Altar Ahnad, Anil Katiyar, A M Khanw | kar
and M P. Sarawal a for the Respondents.

The following Order of the Court was delivered:

This application is in public interest and has been
filed by a practising advocate of this Court who has
consistently been taking interestin matters relating to
environnent and pollution. The reliefs clained in
this application under Article 32 of the Constitution are
for issuing appropriate directions to cinema exhibition
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halls to exhibit slides containing informati on and nessages
on environment free of cost: directions for spread of infor-
mation relating to environnment in national and regi ona

| anguages and for broadcast thereof on the Al India Radio
and exposure thereof on the television in regular and short
termprogranmes with a view to educating the people of India
about their social obligation in the matter of the upkeep of
up the environnment in proper shape and naking themalive to
their obligation not to act as polluting agencies or fac-
tors." There is also a prayer that environment should be
made a compul sory

subject in schools and colleges in a graded systemso that
there woul d be a general growh of awareness. W had issued
notice to the Union of India on the petition and the Centra
Covernment has i mmedi ately responded.

Until 1972, general awareness of mankind to the inpor-
tance of environnent for the well-being of mankind had not
been appropriately appreciated though over the years for
nore than a century there was a growing realisation that
manki nd. ‘had to live in tunewith nature if Iife was to be
peaceful ,~ happy and satisfied. In the nane of scientific
devel opnent, man started di stancing hinself from Nature and
even devel oped an urge to conquer nature. Qur ancestors had
known that nature was not subduabl e and, therefore. had made
it an obligation for man to surrender to nature and live in
tune with it. Qur Constitution underwent an anendnent in

381
1976 by incorporating an article (51A) wth the heading
"Fundanmental Duties". Cause (g) thereof requires every

citizen to protect —and inprove the natural environnent
including forests, |lakes, rivers and wild life, and to have
conpassion for living creatures. Soon after the internation-
al conference on environment the Water Pol lution Control Act
of 1974 cane on the statute book; the Air Pollution Contro
Act canme in 1981 and finally came the Environnent Protection
Act of 1986.

Law is a regul ator of human conduct as the professors of
jurisprudence say, but no law can indeed effectively work
unless there is an el enent of acceptance by the  people in
society. No | aw works out snoothly unless the-interaction is
voluntary. In order that human conduct , nay be m -accordance
with the prescription of lawit is necessary that there
shoul d be appropriate awareness about what the law requires
and there is an el enent of acceptance that the requirenent
of law is grounded upon a phil osophy which should be  fol-
lowed. This would be possible only when steps are taken in
an adequate measure to make people aware of the indispens-
abl e necessity of their conduct being oriented in accordance
with the requirenents of |aw

There has been an expl osi on of human popul ati on over the
| ast 50 years. Life has becone conpetitive. Sense of ideal-
ism in the living process has systematically eroded. ' As a
consequence of this the age old norms-of good living are no
| onger followed. The anxiety to do good to the
needy or for the society in general has died out, today
oblivious of the repercussions of one’'s actions on society,
everyone is prepared to do whatever is easy and convenient
for his own purpose. In this backdrop if the laws are to be
enforced and the nal ai se of pollution has to be kept
under control and the environnment has to be protected in an
unpol luted state it is necessary that people are aware of
the vice of pollution and its evil consequences.

W are in a denocratic polity where dissemnation of
information is the foundation of the system Keeping the
citizens informed is an obligation of the Governnment. It is
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equal ly the responsibility of society to adequately educate
every conponent of it so that the social level is kept up
We therefore, accept on principle the prayers nade by the
petitioner. W are happy to find that the learned Attorney
General who appeare for the Union of India has al so appreci-
ated the stand of the petitioner and has even cooperated to
work out the procedure by which sone of the prayers could be
grant ed.

We dispose of this wit petition with the following direc-
tions

382

(1) Respondents 1, 2, & 3 shall issue appropriate direc-
tions to the State Governments and Union Territories to
invariably enforce as a condition of license of all cinema
hails, touring cinemas and video parlours to exhibit free of
cost atleast two slides/nmessages on environnent in each show
undertaken by them The Mnistry of Environmental should
within two nmonths from now come out with appropriate slide
material ‘which would be brief out efficiently carry the
nessage. ‘home on various aspects of environment and pollu-
tion. This material should be circulated directly to the
Col l ectors who are the licensing authorities for the cinema
exhi bition halls under the respective slate |aws for conpli -
ance without any further direction and helping the cinemn
hal s and video parlours to conply with the requirenments of
our order. Failure to conmply with our order should be treat-
ed as a ground for cancellation of the licence by the appro-
priate authorities. The material for the slides should be
such that it would

at once be inpressive, striking and | eave as inpact on
every one who sees the slide.

(2) The Mnistry of Information and Broadcasting of the
Government of India should without delay start producing
information filnms of short duration as is being done now on
various aspects of environnent and pollution bringing out
the benefits for society on the environment being protected
and the hazards involved in the environnent being polluted.
M nd catching aspects should be made the central thene of
such short films. One such film should be shown, as far as
practicable. in one show every day by the cinema hails and
the Central CGovernment and the State Government are directed
to ensure conmpliance of this condition from February 1
1992.

(3) Realising the inportance of the matter of ~environ-
nment and the necessity of protecting it in .an unpolluted for
as we had suggested to |learned Attorney General to  have a
dialogue with the Mnistry of Informati on and Broadcasting

as to the manner the Al India Radio and Doordarshan. can
assist this process of education. W are happy to indicate
that, learned Attorney CGeneral has told us that five to

seven mnutes can be devoted every day and there could be,
once a week, a longer programme. We do not want to project
an inpression that we are authorities on the subject, but we
woul d suggest to the programme controlling authorities  of
t he Doordarshan and the All India Radio to take proper steps
to nake interesting programmes and broadcast the sane on the
radio and exhibit the same on the television. The nationa
network as al so the State Doordarshan Centres should i nmedi -
ately take steps to inplement this direction so that from
February 1, 1992, regul ar conpliance can be nade.
383

(4) W accept on principle that through the nedium of
education awareness of the environment and its problens
related to pollution should be taught as a conpul sory sub-
ject. Learned Attorney General pointed out to us that the
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Central Governnent is associated with education at the
hi gher levels and the University Gants Conmission can
nonitor only the under graduate and post graduate studies.
The rest of it, according to him is a State subject. He has

agreed that the University Gants Commssion wll take
appropriate steps imediately to give effect to what we have
said, i.e., requiring the Universities to prescribe a course

on environment. They would consider the feasibility of
maki ng this a compul sory subject at every level in college
education. So for as education up to the college Ilevel is
concerned, we would require every State Governnent and every
Educati on Board connected with education up to the matricu-
lation or stage even internediate colleges to immediately
take steps to enforce conpul sory education on environnent in
a graded way. this should be so done that in the next aca-
denmi c year there would be conpliance of this requirenent.

W have not considered it necessary to hear the State
CGovernments and the other interested groups as by now there
is a general acceptance through out the world as also in our
country. ‘that protection of environnment and keeping it free
of pollution—is an indispensable necessity for Ilife to
survive on earth. If that bethe situation, every one nust
"turn his imrediate attention to the proper care to sustain
environnent in a decent way.

We dispose of 'the matter with the aforesaid direction
but give liberty to M. Mehta to apply to the Court from
time to time for further directions, if necessary.

S. B. Petition di s-
posed of .
384




